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Smt. Gargi Uerma
APPLICANT(S)

Shri Rajah Sharma
COUNSEL

Union of India
VERSUS

RESPONDENT(S) COUNSEL

Office Report Orders

27.2.90

Applicant through Shri Rajan Sharma, Counsal,

.In the SLP (,CI 1/1 L) , Nos 9345 to 9346, the

Hon'ble Supreme Court has•stayed•the operation

of the order of this Tribunal dated 05.5.1989

in OA No. 89/88 and others and as such pending

disposal the Cjuil Urit Petition by the Hon'ble

Supreme Court, this Tribunal has no jurisdiction

under the Public Premises (Euiction of,

unauthorised Occupants) Act 1971. The applicant

may seek his remedy before the appropriate

f o r u IT'.

The papers may be returned to the applicant

as prayed.

Order DA ST] ,

( B.C. F'̂ ATHUR )
UI CE-CHAIRl^'^AM


